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S. S. GARG 

 The Learned Counsel for the appellant has submitted that the 

proprietor of M/s Gulzar Constructions i.e. Shri Hamidullah s/o Shri 

Salim Ullah, has expired on 15.12.2018. He has also placed on record 

the death certificate of Shri Hamidullah issued by Municipal 

Corporation of Chandigarh. He has further submitted that Shri 

Hamidullah was the sole proprietor of the appellant, who has died 

during the pendency of the present appeal. He has relied upon the 
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decision of Hon’ble Apex Court in the case of Shabina Abraham Vs 

Collector of Central Excise and Customs – 2015 (322) ELT 372 

(SC). 

2. After considering the submissions of the learned Counsel for the 

appellant and after examining the death certificate of the proprietor, 

we find that in terms of Rule 22 of CESTAT (Procedure) Rules, 1982, 

when the appellant dies during the pendency of the appeal, the 

appeal shall abate. Accordingly, the present appeal stands abated and 

accordingly disposed of.   

(Dictated and pronounced in the open court) 
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